IN THE CENTRAL ADMINISTRATIVE TRIBUNAL i
PRINCIPAL BENCH

NEW DELHI
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0:A:80,1067/91,
Ram Sringar & Others esoApplicant
Versus
Unic~ of India & dne.  eeeRompc-dents
Qafielo01621/91
. Rale 8ingh , eoodpplicant
_ | Versus
~ Union of India &, . ..oRespondents
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57t DLIBLE MR. YoKe KARTHA, VICE-CHAIRMAN(J).
T  NBLE MR, B.N, DHOUNDIYAL, MEMBER(A).

Appl cants thoough Shri ResLe

Sets . Counseis B

Respondmia thivugh Ms. Cneta luthrap
Counsel; and 8/Shri Anoop Bagal, Counsely

Pawan Behl, Counsel; O.N.Trisal, Qounsel,
M, 2.,3arg, Counasal; B.R, Prashat.‘ﬁunsclo

JUDGMENT (ORAL)

( Hon'ble Mr., P.K. Kartha, Vige-Chairman(J) )s
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As eoubu questions of law and fact.
arise for consideration in thl.o batch of cases,
they were Mm together and are being aisposed of
by this common judgment.
2. " The soplicants balong to the Central rou_ei
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Organisations (CPOs) consiotingofc.a.l‘-‘.r.. BeS.Fe,
1.T.B.P., and C.I.58.F. They wei.-e ;x;putod to the

NRelhi Police on various. dates:snd thHe deputation

has been extended from time to time, The respondents
- have permanently absorbed §out 400 such persons

but they have decided to upat.r:.i.ate about 100 persons

@},’f N . ) -
to their parent dcpartmmts. 'l'he applicants before us

belong to the category of tl’osayhghavo been ordered
‘ EAAAEN

AR L wm v Y0 Re r‘patriatad tp ;Jgd-,s' parent depxtments, By
AR QTH ,a..,.i‘ssw». RN N 3

virtue of the interi cders passed by the Tribunal,
“they are, however, o Pifhdng with the Delhi Police

i couia thelr pmmt’pstl.
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LGOSy mitas 3. m'appli‘cmt&bolonq to the categbxy of
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Constables/Head Constables. Rule 9 of the Delhi
. Police (Appointment and Recrultment) Rules, 1980
prescribes matric/higher secondary, 10th or 1042
as the minimum educational standard for the purpose
of recruitment/appointment of Police constables,
Rule 17 of the Delhi Police (General Conditions of
Service) Rules, 1990 pwovides, inter alia, that the
Commi ssioner of Police, Delhi may sanction permanens
absorption in Delhi Police of upps r and lower

subordinates except Inspectors from other Statea/‘!aion
Co__—
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Territories and Central Police Organisations, with
their consent and #ith the concurrence of thes heaad
of the Police force of the State/Union Territory

or the Central Police Organisations etc,

4. The case of the applicants is that the
respondents did not consider their case for

absorption in the Delhi Police in accordance with the

| policy decision contained in their letter dated

11-7-1990 Bealing with the permanent absorption o"‘

Constadles from CPOs to.Delhi Police. Acoording to

the said decision, all Constables of the CPOs who

' have comple ted tw years of deputation period and
" " w0 are below 40 years of age and possess matric or

" above sducational qualification are aligible for

sbsorption. In such cases, the persons concermed
are to be heard in person and their suitability -
should be assessed after scrutinising their service

records.

5. . The griefance of the applicants is that
the poliq decision was not implemsnted Zairly and
that this had resulted in arbitrariness and

dlscrimination. As against this, the 1 ~v"~* smnsel

for the respondents argued that thed on
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by the respondents to absomd or not to absord the

deputationists was on the basis of the records
available with them and that there was no atbitrariness

or discrimination in the action taken by them,

6. Acoording to the admitted facts -

of the case, , those who have passed matriculation
otherwise 0«

examination and above and are/eligible are to be

considered for absorption in accordance with Rule

17 mentioned above as also the policy decision

contained in the letter dated# ,!:'33‘:7-1990 Another

Bench of this Tribunal has dieposed of a batch of

®plications by judgment dated 2.6-1992 in 0.A.N0,525/92

(Mohd, Safi & Ora. Vs. Delht Administration & Ors.)

and connected matters, In the operative part of the

Judgment, the Tribunal has upheld the decision of

the respondents to repatriate such of those who did

not possess the matriculation or equivalent qualification
to their parent departments, At the same time, the
Tribunal directed the respondents in-so-far as

the seven of the applicants before the Tribunal were
Concemed to file representations, if any, wt™in 2
weeks and produce the material In support of their

case that they possess the requisite educational
qualification. 1In that event, the respén*ntg ve .
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directed to examine their cases for absorption and

| if they are found eligible and fit for sbmrption,

a decision in that behalf siould be taken vithin

four weeks after the receipt of the representations.

Q” further o
The 'rrib.xnal/dtreccod' % suth representations

 ware daciddd. the saven #)p.icants shall mot be

| repatriated to their parent de'partmeti‘;a. Bm

the case oL sevea applicants, “he spplications filed
by the others were diemissed .4 the interim ord; s

uaro vacatod in t.heir PRt A

'I. J The applicants before us are also similarly
dtuated. .\fur hearing both sides, we are of the

opinion that similar directions should be issued to

the respondents in this. batcn of spplications

before us, Accbr.ﬁingly. we upt'oild the decision of
the respondents w repatriate sach of those WO g
not possess the matriculstion or equivalent or higher
qualification or wose sbsosption does not have the
consent of their pamnt-dapazwu. Subject to
what is stated above, the applications before us

are disposed of with the following orders and
di:octions T |

(1) = The applicants wsy send representations
, o
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b ] . to the rospomhntsd.th.tn three weeks from the
“ date of receipt ot tlus Order toqothor vith the
T documents uhich may substantiato their claim that

they possess uatd.wlation or oquivalmt or higher

a‘- .

."““

; qualifi cation;

Ch g

_y T - represgntatiop, the respondents shall conaider the
\ S P sgme and if tha applicant.a posscu the requisite
S feetlis . qualifications prescribed under the Rules and if
\’ | EESEE 4 ey are otherise found o}:lﬁg::ble in all rspects
for sbsrption as on t‘lfn}date‘éf the pasaing of the
Eo o emie w anugnod ordor of rcpatr.tauon to their parent depart-
s vy . Ments, the rospondmta shall pus sppropriate orders
BTG e vdthi.n £our weeks afuf tt; *J:ceip.of the representa-
Bintifey, , Slonsy ST
edertacis  (444) 213,;, qpp:opri»af-e o:ders are passed on such
EREIRE T o representations, the| mspondnnts are restrained from
O AR mptnannd the app;ifca?ts to their parent Aepart.

Bants., The interim o:ﬂerg already passed w'})
continue til) then, -

There Wdll be no ‘;nler as to costs,

Let a copy of this Onlcr be placed in a1}

Lcaseo—
thdfiloa and a copy be givcn to both parties
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